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TI{E KERAI-A UNTVERSITY (ALTERNATE

ARRANGEMENT TEMPORARILY OF TIiB

SBNATE AND SYNDICATE) BILL, 2OI8

A

BILL
for the ahemate arrangement temporarily of the Senate ald Smdicate of the

Kerala UtiveEity.

Preamrle.- WHEREAS, it is expedi€nt to make provisions for the altemate

arrangemen! tempormily of the Senaie and Syndicate of the Kerala Udversily;

BE it enacted in the Sixty-ninth Year of lhe Republic of lndia as followsr-

L Short title and conmercer?er!{l) This Act may be called the K€nla
Universily (Altemate Anangement Temporarily of the Senate and Syndrcate) Act,

2018.

(2) Ii shall b€ d€emed to have come into force on the 17th day of May,

20r8.

2. Sperial povision for temporary altcmate atrangement for exercising tle
powers atd pefomjng the fwctions of ahe Senab and Stndtcate of thc Keftla
Uniyer$ty.--.(1) Nolwithstanding anything contain€d in the Kerala Umversity Act'
19?4 (17 of 1974) or in any statut€, regulaiion, o(dinance or rules made thcreunder

or in any judgment, derree or ordel of any couit, in the case of the Senale and

Syndicate of the Kerala University, th€ term of office of whicb expired prior to the

date of commenc€ment of this Act, th€ functions of the Senate and Syttdicate of
the said University shall be exercised by a body nomidated by the Govcrtunent

under sub-section (2) for a period of six month6 or till the r€constitution of th€

Senate and Syndicate in accodance with thc Provisions of the Ketrla Univ€niry

Act, 1914 ( 1'l ot 191 4), whichever is earlier'

93ry2018.
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(2) The Covemmenr rnay, by nolificarion in lhe cazeue, nominate an
inlerim body consisring of the foliowing members to exercise all the powers and
perform all the functions of the Senale and Syndicate of thd said Uriversiry:-

i. E.r-otlicro members of lhe Syndicate.

2. Nominated members:

(i) A leacher of the Univenity;

(ii) A t€acher of a Covemm€nt College affitiared ro the Univeniry;

(iii) One Principat each from the covemmenr Colleges and Aided
Colleges affiliated to rhe University;

, (iv) Two teacher r€presentatives ftom rhe Aided Coleg€s a6tiared
to the Universiry;

(v) One srudent from th€ University or from Oe Covemmenr or
Aided Colleg€s affrlialed ro rhe Univ€Nity;

(vi) Six eminenr persons working iD the educatidn seclor, of which
on€ shall be a woman and one shatl be a p€rson b€tonging lo the Scheduled Casres
or Scheduled Tribes.

3. Repeal and saving.-<l) The Kerala Univ€rsiry (Attemate Anangemenr
Temporarily of rhe S€nate and Syndicate) Ordinance, 2Ot8 (36 of 2018) is hereby
repealed.

(2) Notwithstrnding such rcpeat, anyrhing done or any action taken undel
the said Ordinance shall be deemed to have been done or taken under rhis Act.

STATEMENT OF OBJECTS AND REASONS

As p€! sub-s€ction (r) of section l8 of the Kerala University Act. 1974,
tbe Senal€ of the University shall be r€consriluted every four years. As per the
3rd proviso to sub-seclion (l) of section 22 of fte said Acr, the relm of the
Syndicati is corerminus with lhc term of drc Senate.
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2. Thc Senale of the University was reconstituted on 17th May' 2014.

Accordingly, lhe term of the Senate and Syndlcate of the K€rala University was

expired on lhe 16th day of May, 2018 The Senat€ and Syndicate could not be

reconslitured within lhe period sPecified in the Kerala Universitv Act' 1974'

Hence, the Govemment have decided to bring an altemate arrangement

temporarily to exercise lhe powers and perform the functions of the SeDate and

Syndicate of the Unjversily till the reconstitution of the Senate and Syndicale itr

accordance with the provisions of the AcL

3. As th€ Kerala State L€gislative Assembly was not in session and the

above proposals had to be given effecl to immedialely, the Kcrala Unive$ity

(Ahernale Affangenenl Temporarily of the Senate and Svndicate) Ordinance'

2018 war pronulgated by the Covemor of K€rala on 14th dav of May 2018 and

the same was published as Ordinance No 36 of 2018 in the K€rala Gazette

ExtraordinaJy No. l2?3 dated l5lh day of May, 2018.

4. The Bill seeks ro replace the said Ordinance by an Acl of the State

Legislalur€.

FINAiICIAL MEMORAN'DIM

Financial liability will arise for conducting the meetings of the in@rim body,

to be conslituted. for exercising th€ powers aDd performing the functions of the

Senate and Syndicate of the University, as per the Ptovisions of clause 2 of the

Bill. The Bill, rf enacted and broughl into opemlion. an spproximaLe annual

recuning expendilure o! < 17,41,59'll- (Rupees Seventeen lath fortv'one

thousand five hundted and mnety seven onlv) inclusive of < 11,a2,2991-

(Rup€es Eleven lakh eighty two thousand two hondred and ninetv nine onlv) for

ihe meetings of the Syndicale and Sub-Committees snd I 3'99'534/- (Thre! lakh

ninety-nine thousand five hundr€d and lhirty four only) for the meetings of the

Senat€ and I 1.59,764l-(One lakh fiftv nine thousand s€ven hundred and sixty

four only) for the meetings of the Academic Council is expected from the

Consotidated Frnd of the Slate Expenditure proponionai€ to this will be incuned

for the period under clause 2.of th€ Bill
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MEMORANDUM RECARDING DELECATED LEGISLATION

Clause 2 of the Bill empower tbe Covemment to issu€ norificalion by
nominating an interim body lo exercise the powe$ and perform functions of the
SeDate and Syndicate of the Kenla Univ€nity till the rcconstitution of fte Senate
and Syndicate i! accordance wirb $e provisions of the Kerala Universiry Act,
1974 (17 of 1974) or fot a period of six months, whichever is earlier.

2. Tbe mattem in rcspect of which notification may be issued are matters of
gocedure and are of routine or adninisrrativ€ in narure. Further the norifications
afler they arc issued, are subj€rt to scnrriny by the Irgislative Assembly. The
delegation of legislative power is, thereforc, of a normal chamcter.

Prot C- RAVEENDRANATH.




